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 O R D E R 

This is an appeal filed by the assessee against the order of th

CIT(A), NFAC, Delhi dated 6.8.2024  in Appeal No.NFAC/2015

essment year 2016-17. 

Tarun Kumar Agarwalla, ld AR appeared for the assessee and 

S.C.Mohanty, Sr. DR appeared for the revenue.  

It was submitted by ld AR that the ld CIT(A) has dismissed the 

appeal of the assessee exparte without affording reasonable opportunity of 

hearing to the assessee.  Even the ld CIT(A) has not considered the 
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grounds of appeal filed by the assessee on merits.  It was the further 

submission that the ld CIT(A) has sent  three notices of hearing only on the 

income tax portal  within a period of 19 days without any other mode of 

communication to the assessee.  It was the prayer of ld AR that if one more 

opportunity is granted, the assessee would be in a position to represent his 

case before the ld CIT(A) and substantiate  with all evidences in support of 

his case.  Ld Sr DR did not object to the request of ld AR of the assessee. 

4. We have considered the rival submissions.  A perusal of the order of 

ld CIT(A) clearly shows that the ld CIT(A) has provided three opportunities, 

as is evident from the order of ld CIT(A) at page-2 i.e. on 3.7.24,12.7.24 & 

22.7.24 i.e. within a span of 19 days without considering the issue on 

merits.  We also observe that the Assessing Officer has passed the 

assessment order u/s.144 of the Act as there was no compliance before him 

by the assessee.  Before us, ld AR has prayed for one more opportunity.  

We also observe that the assessee has not provided any details in support 

of his case before the Assessing Officer and also ld CIT(A).  Hence, in the 

interest of justice, the issues in this appeal are restored to the file of the ld 

CIT(A) to allow one more opportunities to the assessee to represent his 

case with all documents and evidence in support of the case.  The ld CIT(A) 

shall readjudicate the issue after allowing due opportunity of hearing to the 

assessee.  In case, the assessee fails to cooperate in the set aside 
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proceedings, the ld CIT(A) is at liberty to pass the order as per law on 

merits. 

5. In the result, appeal of the assessee stands partly allowed for 

statistical purposes.   

Order dictated and pronounced in the open court on 14/11/2024. 

 

 Sd/-      sd/- 
   (Manish Agarwal)              (George Mathan)                                       
ACCOUNTANT MEMBER                              JUDICIAL MEMBER                                   
                              
Cuttack;   Dated    14/11/2024 
B.K.Parida, SPS (OS)  
Copy of the Order forwarded  to :  
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